
IN ThE CTRAI4 ADMINTSTRAITVE TIEUNAL 
CU TTACK B ENC :cL' 'IT7'CK, 

(.iGINAL APPLICO NO. 606 OF A. 

CuttCk, this the 14th day Ct Ju1,2OOU, 

JI TDRA MALLIT<,  

v's. 

UNIN 02 ThDIA AND OIi3 	.... 	 REONDLS. 

FOR I N S raJCioNS0 

whether it be referr€d to the reporters or flOt?' (. 

het-er it be cicu1at 	to ai.1 the Benche 	f the 
CentLal Arninistrative Tribunal or not? 

M111B ER (JUDI CI AL.) 	 ~Vl C E - C:H A 
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C1TRAt 	INISTR?TIVE TRIBUNAL 

CUTThCK 1C1: cJTrACK. 

0RICINAL APPLICAIION No.606 or,  1996. 
o  Eack.IS the 14th day of jul',20O0, 

CoAM 

THE HONO'JRABLE MR, SOMNATh SOM, VICE-CkiAIFi4N 

AND 

z: 	HDOJ RA3LE MR. C. NARASIMH.N1, !.43 ER(JUsICI PL) 

JI TDA MAtLIK 
Ag& aOCUt 32 jeaIs. 
S/C). Ramera Mallik, 

OL]ciflg as Otf1 	Peon in the 
Office of Regicflal Leprosy Tr$ning, 
and Reseaich IstituteAka. 

: Applicant. 

By legal pLacUticneL: M/.GpneSWar Rth, SN Mishra, 
A.K. Panda, S,M(,haflty,MVCCaLeS. 

1, Unici of India represtcd thrcugh its 
Sreta,Ministry of Health and 
parnily Welfre,N 	Delhi. 

2. DireCtor, 
gimai LePOY Trai!ing 

and Research intitite, 
Aska, At/P 0:Aska, 
DiSt:aflj am, 

1, 	 • Regicnol D1rCCtCC, 
staff s1cticn Cunissic 
Esp1ancle Road, (';est) ,Calcutta. 

: aesPcxdcntS. 

3y lecjal practitioners Mr.A.Rc-itLay, AddiLicra1 Standing 
Cciifl5€l (Ctia1), 

I 



:2: 

0 R D E 

SOi 	k VICjB  '-CHAIMAN: 

in this Oigthal Application Under seCtion 19 

of the Administrative Tribunals ACt,1935, the applicant 

w h o is a ST Gr.D emplcjee,working as office peon in the 

office of the Regional LeprosyTrairiing and Research Ins ttute, 

Asica has prayed for a direction to the Respondents not to 

give appointment to the G.0 post of LDC to any dirt rruit 

and to prctnote the applicant to the Gr.0 post. Respondents have 

filed conter opposing the prayer of applict 

For the p-'rpose of Considering this oigina1 

Application it is not necessary to go into too many facts 

of this case.Admittdly,the petitioner joined as Gr.D 

employee in the iristitite referred to earlier cn 21.9.1993. 

His grievance is that aCc oLLing to mles 10% of the total 

Gr.0 posts are tChe reserved to be filled up by pronotion 

fr 	amongst the elIgible Gr.D employ€.es but this has not 

been daie by the Respondents,. 

on perisal of the p1edings we find that the 

contention of the applicant that 10% of the total number 

of Gr.0 posts are to oe filled up by way of prcznotion from 

amongst the  eligible employees is not CorreCt,In aCcordance 

iith the Departmental instrctions, which are at Ant 	 10%o 

the total number of posts of LJDCS are to be filled up by prom'tti 

frcxn amongst the Gr.,fl employees, Departjnental Respondents have 

pointed cut in their cointer that in this Ir4sttLt1te altogether 

there are fair posts of rc of which one is filled up by 

one ST candidate, one is filled up by sc candidate and one has 

been filled up by a general candidate sponsored by the Service 

Crflissi on At  present there is only one vacancy in the cadre of 
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LDC.Para S of bAC De.arbflenta1 instructions at 	uz./5 

lays din the Oedure for determIning the reservation and 

it is laid dcwn that for the purpose of determining reserva-

ticn the anticipated vacancies in a Clender year sho.ildbe 

work& cut and 10% of those vacancies should be reserved for 

Class..IV(Gr,D) emplciees.In other words oit of the vacancies 

which arise in a calder year, reservation is to be madeAs 

there is cnly one vacancy in the post, by 10% of th*t vCanCy 

no qubta will fall to be filled up by prdmotion from amcgst 

the Gr.D e(Tloyces, Moreover filling up of the post of li,. 

quota amongst the vacancy of z.DC by way of promotion frjn 

eligible 1r.D employees is not automatics  For this, there has 

to be a written test and after the press of selection 

merit list has to be drawn up and prcotion has to be given 

in accordance with the merit list,Invie; of this prayeL of the 

applicant that hc s;yld be appointed against the vacant post 

of tC straightaway is held to be withoit any merit and is 

rejected.Moreover,in vii of air aove discussions that 

single vacêncy can not be filled up by way of promotion of 

eligible Gr.ô empicees by way of 10% quota, the action of the 

Departmen 	iuthorities to call for names from subordinate 

staff selection has been strictly in accordance with the  

Departmental Rules and instructions and in vi 	of this the 

first praye of the applicant for a direction to the 

Departmental iuthtities not to appoint any direct recruit 

to the vacant post is also held tone witht any merit and 

Is rejected. 
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4. 	 In the result, the oz is dimissGd in teirns 

of the diCusiz made above.NC Costs. 

(G. NAP.ASItUAM) 
M 943 ER(JUZ)ICI AL) 

3(~Oj  
VICE-CU 	,&UT7D• 

 


